CENTRAL ADMINISTRATIVE TRIBUNAL
I"UMBAI BENCH, MUMBAI |
CAMP AT AURANGABAD

RIGINAL APPLICATION NO. 621/2001.
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- THURSDAY the 6th day of DECEMER 2001,

CORAM : Hon'ble Shri S.R. Adisge, Vice Chairman
Hon'ble Shri S.L. Jain, Member(J)

Sunanda Vasant Choudhari

R/o : Quarter No.15, v :
Jawahar Navodaya Vidyalzya(Sakegaon)
At. Post & Taluka : Bhusawal, ' :
District : Jalsaon. ' , ...Apolicant

By Advocate Shri A.A. Shastry.. > 7. =%

[N

V/s

1. = " The Director ‘ .
Navodaya Vidyalaya Samiti
An Autonomons Organization
of Ministry of Human Resource -
Levelooment, Denartment of .
Education, ITO, Indira Gandhi .
Stedium, v .
New Delhi,

2. . The Denuty Director of Navodaya
©  Vidyalaya Samiti (Pune Regiong
Ministry of Human Resources 3
Development, 78, Mayur Colony,
Yothrud, Pune. ,

"3, The Asstt. Director (Estt.),
-~ . Jawahar Navodaya Vidyalaya Samiti,
ITO, Indira Gandhi Stadium, - '
New Delhi. : '

4, - . The Principal
Jawahar Navodaya Vidyalaya
(Sakegaon) At Post & Taq. Bhusawal,
Distriet : Jalgaon.

.-.20.;



- —----——-—.-- .

Q Per S R Adige, Vlce Cha1rman§

Heard Shri A;A.‘Shastryi‘codnsel,for the *
appiicsnt., .. . . o |
2.0 It is not denled that the 1mpuﬁned order
dated 27, 6 2001 fAnnexure A-1) whereby the an011cant
has been transferred,from Jaigaon in Maharashtra

to Jind in Harilyana state have been im-~lemented.

L]

3. ~The ¢earned COUNSGL for the np,llcant hownver

-

states What annchant S renresentatlonSdated 13 7. ?001
(Annexure 4 -5) and dated’ 25 7. 2601 !ﬂape 37 and 38)

hava nbt been dlsnosed of ty the resnondents. To

S~

tbese rearesentatlons, the anﬂllcant hqs ﬂraved for

transfer to 4 prace near to Jalgaon as her husbanﬁ

1s working at Phusawai as’ Qtores Cierx, CentraL Rallway

4, ~This OA is dlsposed of. with the directionvto
. _ , o -

~ the respondénts té'ﬂispose of‘the‘aforeséid renresenta+im;
'sympathetlcaliy 1in accordance with rui€s and 1nstruct1”ns
on the subgect under 1nt1matlon to the apbllcant as

'expedltlously as UOSSlble Zpre*e;rabiy within thrae

"“months from the Aate of recelpt of - ccpy of this. order, -}'

&ngé;é" : e 7/742%%%7: :
(S.L.Jain) © . . (S.R. Adigs) .
Member(J) SRR Vice Qbalrman .



CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH: :MUMBAI

CONTEEMPT PETITION NO. 60/2002
IN
ORIGINAL APPLICATION NO. 621/2001

FRIDAY, THE 11TH DAY OF OCTOBER, 2002

CORAM: HON’BLE SHRI JUSTICE BIRENDRA DIKSHIT. VICE
CHAIRMAN

HON'BLE SHRI B.N. BAHADUR. MEMBER (A)

sunanda Vasant Choudhari

working as T.G.T. (Marathi)

in the Jawahar Navodaya Vidyalavya,

Jind,Haryana. . .. Petitioner

By Advocate Shri S.V. Marne

Versus

1. Shri R.K. Khanna,
The Director, Navodaya
Vidyalaya Samitee, IPO,
Indira Gandhi Stadium,
New Delhi-110 002.

Dr. (Smt) Sudha Sharma

The Deputy Director,

Navodaya Vidyalaya Samitee,

Pune (Pune Region),

Sheti Mahamandal Bhavan,

(MSFC Limited), 2nd Floor,

‘B’ Wing, Bharoburda,

Senapathi Bapat Road,

Pune-411 029. .. Proposed Contemners

[\>]

By Advocate Shri V.S. Masurkar.

ORDER {ORAL)
Hon’ble Shri B.N. Bahadur, Member (A)

Shri Masurkar Learned Counsel for Respondents

- files an additional reply to the Contempt Petition which

is ordered toc be taken on record. We have heard Learned
Counsel on both sides and find that the orders in the

Crigina1 Application No. 621/2001 has been implemented
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and the Respondents have now issued formal order dated
09.10.2002 disposing of the representation made by the

Applicant in the Original Application.

2. The delay has been exp]ained.ineéﬁéi;_iﬁéy copy

of the order had been communicated to the Contempt
Petitioner as outlined in the reply. We therefore, no
' reason to proceed further with the Contempt Petition.
The notices issued to the contemners/ respondents are

discharged, and the contempt petition is dismissed.

b bestn

v:: A' \5 .lr
B.N. BAHADUR? ’ (BIRENDRA DIKSHIT)
MEMBER (A) VICE CHAIRMAN

Gajan



